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in G u yan a  have been brought to the notice 
of the G overnm ent o f  India by the G uyan a 
Council o f  Indian  organisations.

(b) T h e  G overnm ent o f  India has
been in touch w ith  the G overnm ent o f 
G uyana on this question.

N um ber o f Stateless Indians in 
Burm a and Sri Lanka

7780. D R . V A S A N T  K U M A R  
P A N D IT  ; W ill the M inister o f  E X T E R 
N A L  a f f a i r s  be pleased to state ;

(a) the total num ber o f  persons o f
Indian origin settled in Sri Lan ka and 
Burma who are a t present stateless;

(b) the num ber o f  people o f  Indian
origin in Sri Lanka and B urm a w ho 
hold foreign registration certificate ;

(c) w h at efforts has G overnm ent m ade
to give the stateless persons in Sri Lan ka 
and B urm a Statehood and other benefits 
and facilities as norm al citizens o f  those 
countries;

(d) does G overnm ent plan  R ep atria
tion o f  those w ho wish to return back to 
India;

(e) w hether it is a fact that ?many
persons o f  I n d ia i  origin have a lread y 
come back to In d ia  leavin g back their 
assets and properties ; and

(f) i f  so, the v a lu e  thereof and the
efforts m ade b y  G overnm ent to recover 
the same ?

T H E  M IN IS T E R  O F  S T A T E  IN  
TH E M I N I S T R Y  O F  E X T E R N A L  
A F F A IR S  (S H R I S A M A R E N D R A  
K.UNDU ) : (a) A ccordin g to our
latest estimates, the num ber o f  persons
of Indian origin in Sri Lan ka whose
citizenship status has yet to be settled, is 
around 5,16,000 plus their “ n atu ra l in 
crease” . A  rough estim ate o f  the num ber
of people o f  Indian origin in  Burm a w ho
are “ docum entless”  (i.e., they hold  no
passports. Foreigners’ R egistration  C e rti
ficates or N atio n al R egistration  Cards)
would be around 2,80,000.

(b) I t  is estim ated that around 40,000
persons o f  In d ian  origin in B urm a hold 
Foreigners’ R egistration Certificates. T h e 
Sri Lanka G overnm ent does not issue 
iuch certificates.

(c) In d ia  and Sri L an ka concluded
agreements in  1964 and 1974 respectively 
in terms o f  w hich , out o f  a total o f  the 
9,75,000 persons o f  Ind ian  origin, whose 
citizenship status w as unsettled, 3,75,000 
(and their n atural increase) are to be given 
Sri Lanka citizenship and 6,00,000 i (and 
their natural increase ) to be repatriated 
to India. U p to  F ebru ary  1979, 1,75,818 
of these persons w ere registered as Sri

Lan k a  citizens. In  regard to B urm a, the 
question o f the status o f persons o f  Indian  
orign has been discussed w ith the Burmese 
G overnm ent on a  num ber o f  occasions 
and w e have been assured th at requests 
for Burmese citizenship w ould  be consider
ed sym pathetically. T h e  Burm ese autho
rities recen tly advised a ll adult non-natio
nals residing in B urm a continuously for 
the last five years to indicate whether or 
n ot they wish to acquire Burmese citizen
ship. I t  is hoped that persons o f Indian 
origin w ho have been residing in Burm a 
for generations w ill  op t for Burmese citi
zenship.

(d) In  terms o f  our agreem ent w ith
Sri Lanka, 6,00,000 persons o f  Indian 
origin (and their natural increase ) are to 
be repatriated to  In d ia. O f  these, a 
3,10,106 w ere repatriated upto February,
J979.

(e) &  (f). T h e  G overnm ent o f  Sri
Lan ka allow s Indian  nationals leavin g 
Sri L an ka for good to repatriate  a 
m axim um  sum o f  Sri Lan ka Rs.75,000 
after satisfying them selves that the am ount 
to  be transferred represents
their actual life  savings in Sri Lanka. 
A n y  am ount beyond this ceilin g autom ati
c a lly  stands to be deposited in  a non
resident blocked account. A ccording to 
inform ation furnished by Sri Lan ka bank
in g sources, the total am ount o f  such 
blocked deposits amounts to Sri L an ka 
R s. I0-2 m illion . In  some cases w here 
G overnm ent o f  Ind ia  was approached b y  
the concerned individuals. G overnm ent 
was able to secure permission o f  Sri Lan ka 
authorities for p artia l or fu ll rem ittances 
from  blocked accounts on compassionate 
or hum anitarian grounds. A s regards 
Burm a, in  the w ake o f nationalisation 
measures adopted in 1963 and 1965, 
m any Indians le ft behind assets and pro
perties on their departure for In d ia. N o  
authentic estimate o f  the valu e  o f  these 
assets and properties is a va ilab le . In  1973, 
G overnm ent o f  Burm a invited applications 
for compensation for nationalised assets. 
T h e  question o f  compensation has been 
under negotiation betw een the G overn
ments o f Burm a and In d ia. D u rin g  his 
recent visit to Burm a, the M inister o f 
State also raised this m atter w ith  the 
Burm ese authorities. T h e y  promised to 
listen to the com plaints and to extend their 
cooperation.
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Double decker train from Howrali 
to Asansol

7783.  SHRI KRISHNA  CH.\NDRA 
HALDER :  Will the Minister of RAIL
WAYS be pleased to state :

(a) whether Government have decided 
to introduce Double Decker Train from 
Howrali to Asansol; and

(b)if so,  the  approximate time  by 
which  this double decker train will be 
introduced ?

THE MINISTER OF STATE IN THE 
MINISTRY  OF  RAILWAYS  (SHRI 
SHEO  NARAIN )  :  (a)  &  (b).
Provision of 24 double decker coaches has 
been made in 1978—79. Rolling stock pro
gramme and  these will be introduced on 
New Delhi-Meerut, Howrah-Asansol and 
Bombay-Surat sections in a phased manner.

Tree planted by and the house in
which Mahatma  Gandhi resided 

in Sri Lanka
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Burdwan Asansot a Suburban 
Section.

7782.  SHRI KRISHNA CHANDRA 
HALDAR :  Will the Minister of RAIL
WAYS be pleased to state :

(a) whether Government have decided
to declare Burdwan to Asansol as  a  su
burban section of Eastern Railway;

(b) if so, the details thereof ; and

(c) if not, the  reasons  therefor ?

THE MINISTER OF STATE IN THE 
MINISTRY OF R.\ILWAYS  (  SHRI 
SHEO NARAIN )  ;  (a) No.

(b) Does not arise.

(c) Representations  have been recently
received for introduction of E.M.U. ser
vices on Burdwan -Asansol section.  This 
would require additional outlay in rolling 
stock and fixed installations and therefore, 
of necessity, has to wait in order of priority,
in view of the constraint  on  resources.

7784.  SHRI P. RAJAGOPAL NAIDU: 
Will the  Minister  of  EXTERNAL 
AFFAIRS  be pleased to state :

(a) whether the tree planted by Mahat
ma Gandhi in  Sri Lanka when he visited 
thsrt country is being preserved; and

(b) whether the house in which he 
resided then also preserved ?

THE  MINISTER  OF  STATE  IN 
THE MINISTRY  OF  EXTERNAL 
AFFAIRS  (  SHRI  SAMARENDRA 
KUNDU):  (a)  Yes,  Sir.  A  horticul
ture expert from CPWD is being deputed 
to  Sri Lanka under the ITEC  Prô am- 
me  of Ministry of External Affairs to 
advise & assist the Sri Lanka authorities 
in preserving the tree.

(b) Yes, Sir.  The  Sri  Lanka Gov
ernment has acquired the property which 
is  being  converted  into a  Gandhi 
Memorial  Museum and  Library.

Payment of Provident Fund of 
Sick Mills  .

7785. SHRI P. RAJAGOPAL NAIDUt 
Will  the  Minister  of PARLIAMEN
TARY AFFAIRS AND LABOUR  be 
pleased to state :

(a) the Provident Fimd to be  paid 
in respect of sick  mills  taken over by 
N.T.C. and their departmental under tak
ings till now; and

(b) the reason for not paying the Pro
vident Fund ? ■




